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CENlTRAL ADMINISTRATIVE TRIBUNAL, 

CH~NDIGARH BENCH 

O.A.No.060/00681/2014 Decided on: 12.08.2014 

CORAM: HON'BLE l MR. SANJEEV KAUSHIK, MEMBER (J) 
HON'BLE iMR. UDAY KUMAR VARMA, MEMBER (A) 

Kuldeep Singh, Htd Booking Clerk, Northern Railway, Railway 

Station, Kapurtha~a. 
, . ' Appli~ant 

By : Mr. N.P. M1tta·1, Advocate. 

Versus 

1. Union of Inaia through General Manager (P), Northern 

Railway Healquarters, Baroda House, New Delhi. 

2. Divisional ~Railway Manager, . Northern Railway, 

Ferozepur Division, Ferozepur Cantt. 

3. Senior Div~ional Commercial Manager, Northern 

Railway, FerJzepur Division, Ferozepur Cantt. 

4. Chief Welfarl Ihspector, Northern Railway, Ferozepur 

D
. . . F I . 
IVISIOn, emzepur. 

By: None. 

Respondents 
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. . I . . t . ORDER 
HON'BLE MR. SANJEEV KAUSHIK. MEMBER (J) 

1. The lpplicant has filed this Original Application 

und€r section 19Jof the Administrative Tribunals Act, 1985 for 

issuance of a Jrection to the respondents to release the 
~ 
r.' 

payment of over §time bills (Annexure A-5) for the period 

~ 
from 30 .01.2011 ~ill date with interest @9% per annum from 

the due dates and\weekly rest in future, as the respondents in 

order (Annexure 11 and A-2) have mentioned that the claim 

is under considenation and despite lapse of 4 years, no 

decision has been Jaken therein. · . 
li 

2. In sup!ort of his claim, learned counsel for the 

applicant submitte1 that the applicant has already represented 

the department 6~ 7.12.2012 (Annexure . A-7) · which was 

~ 
supplemented on :U9.12.2013 and 21.7.2014 (Annexures A-8 

and A-9 respective\y), for grant of relevant benefit but. the 

respondents are ye~ to take a view in the matter and he has 

been informed vide '· communications, Annexures A-1 and A-2 
~ 

that the issue is ptnding consideration. He submits that a 

chart showing the j 'dates and number. of hours put in by 

applicant towards o t~r-time has also been furnished to the 

respondents but thJ applicant is being denied the benefit 
tl 

~ without any lawful reason. 

' I J ~ 
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3. Learnt counsel for the applicant submits that the 

applicant would le satisfied if the O.A. is disposed of by 

issuance . of a di~ection to the respondents to consider the 

representations a~oresaid submitted by the applicant and take 

a view thereon asl per rules and law within a fixed time frame. 

4. For thej order which we propose to pass there is no 

need to issue anyf. notice to the respondents. However, Mr. 
1 . 

Lakhinder Singh, Stnior Standing Counsel for Railways accepts 

notice and does n!t object to the disposal of the O.A. in the 

' ~ 

requested manner ~but prays for grant of atleast six weeks to 

1 
enable the respon'aents to take a decision one way or the 

I other. 

5. In viewt of the fact that the applicant has already 

; 
represented the re~pondents from time to time and issue is 

~ 

pending consideratfn at the hands of the respondents for 

quite some time, ~ therefore, without commenting upon 
~ 

anything on merits ' of the case, we dispose of this Original 
f• 

~. 
Application with a di'rection to the respondents in general and 

Respondent No.2 iiparticular, to take a view on the pending 
J . 

1l' 
representations of t!.t)l e applicant by passing a speaking and 

~ 
reasoned order in a~cordance with law and rules within a 

I 
period of two monthJ from the date of receipt of a cert.ified 

copy of this 

I 
J-/ 

~ 
order, ~nder intimation to the applicant. If the 
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ilpplicqnt is fouy entitled to the relief prayed for by him, the. 

necessary relief ie extended to him within a further period of 

one. ·T'h onth thereafter. 

I 6. No costs . 

P1ace: ChandigarH 
Dc;:~ted: 12;0'8 .20 1 

H.C* 
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